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IN THE CENTRAL ADMItISTRATIVE TRIBUNAL HYDERABAD BENCH AT HThERABAE 
y 

O.A,NO. 536 of 12  
b3OtJ .tP' 	 . 3 	.-' 

K.Srinivasan 	 Applicant 
And 

The Director General of Works Central P.W.D., Nirman Bhavan, 
New Thelhi.-' 
Deputy Director of AEministration-I Central P4blic Works Department, 1 

Nirman Bhavan, New Delhi. / 
Y.Har**handruiu, SE (Hq) CPWD, Nrirnan Ehavan, iNew Thelhi./ — 

Rëspon4ents 

counsel for the Applicant 	. 	s Sri. K.SudhQdcar Reddy 
Counsel for the Respondents 	: Sri. M.Jaqan Mohan Reddy, ' dil.CGSO 

r fl 
C. 3 

Han'ble Mr, T andraseJiar-'Ready,' Judicial MeiSer 

The Tribunal made the following orier:_ 

Mr, K.Sudhakar Reddy, learned counsel for tke  applicant 

and Mr. Ja!an  Mohan Reddy learned counsel for the1  respon&ents present. 
and heard 

Mr. Sudhakar Reddy wishes to withdraw the case as not 

pressed. The case is dismissed as irifructuous 	 ..: 

aekistrarfl 

Copy to:- 
The Director General of Works, Central p,W,I. Nirman Ihavan, New Be 
Deputy Director of Administration-I Central ?tlic Wroks Department 
Nirman Bhavan, New Delhi. 
Y.Harishandrudu, SE (Hi) CPWD Nriman Bhavan*  New Delhi.' 
One copy to Sri. K.Sudhakar Reddy, advocate1  CAT, Hyd, 
One copy to Sri. M.Jagan Mohan Reddy, Addl. cbsc., CAT, Hyd, 
One spare copy. , 

Rsm/- 


